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1a Statidﬂﬁ}ﬁirg;tur,

All IndiaiRadio,
Aydorabad,
2. ﬁirector, Daordarshaanendra,
i}

‘ Ramanthapur, Hyderabad-500 013,

3, B.5.N. Rao, 5/0 Not knLun,
Head Clerk/Accountant,
All India Radio,

Kothagudem, Khammam D&, , «s REspondents.

Counsel for ile Applicant\ : Mpr, P, Venkateswarlu

Counsel for the Responden%s : Mr, N,V, Ramana, Addl, CGSC.
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OA 638/94

JUDGEMENT

I AS PER HON'BLE JUSTICE V. NEELADRI RAO,
VICE~-CHAIRMAN [

e

Heard Shri P. Venkateswarlu, learned
counsel for the applicant and also Shri N.V.

Ramana, learned standing counsel for the Res-

2. This ap?lication is filed challehging
the impugned order dated 1-6-94 whereby the appli-
cant is transferred from Doordarshan Kendra,

Hyderabad to A,I.R., Kothagudem.

3. The applicant had not attributed any
malafides to Respondent 1 who passed the impugned
order. There is no allegation to the effect

that the impugned order éﬁ;transfef is violative
of statutory rules. As such, it is not a matter
for consideration by this Tribunal.

4. But the applicant pleaded that the order
of transfer is violative of the guidelines/for

he is transferred while retaining 3 of his seniors , i
and this transfer also causes hardship to him as

his wife is undergoing treatment for burn injuries.

The applicant had already submitted a representation

to Respondent 1 reguesting for his retention at

Hyderabad by marking a copy to the Director-General

A.I.R// In these circumstances, it is just and
Gk, A3 4 Kendra,

proper to direct the (Director,.-DegEipDereimmit
e M =ittt R i o

2

to dispose of the said representation of the
-/-.o.o ’
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applicant by t%eating it as & representation
addressed to him by 11-7-94 dispassionately and
if in the mean#hile the applicant}who is already
relieved in pursuance of the impugned order on
transfer,is goipg to apply for leave, the same
has to be sanctioned. The 0A is disposed of
accordingly aé the admission stage ftse¥f with
ne coks. |

The oﬁfice has to communicate a copy of

this order to Director-General All India Radio
\
also.

| C.C by 10-6-94
r— Yoo
(R. RANGABAJAN) (V. NEELADRI RAO)
Member (Admt.) VICE-CHATRMAN

Dated the 8th June, 19%4
Open court dictation

J}pﬂ/&

NS | .Deputy Reglstrar(Judl )

Copy to:- |
1. Station Director, All India Radio, Hyderabad.
2. Director, Damrdaﬁshan Kendra, Ramanthepur, Hyderabad-013$.

3. Sri. B.5.M.Ra0, Head Clerk{Accountant, All India Radia,
Kothagudem, Khammanm District.

4, ©ne copy to Sri. P.Jenkatesuarm, advocate, CAT, Hyd.

S Cne copy to Sri. N.,V.Ramana, Addl. CGSC, CAT, Hyd.

6+ Cne copy to tibrary, CAT, Hyd.

7. Cne spares copy.
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IN THAE CENTRAL ADMINISTRATIVE TRIB JJAL
HYDERABAD BENCI—: AT HYDERADAD

’

TEE HON'ZELE MR.JUSTICE V.NEELADRI RAQ
VICE CHAIRMAN

AND

THE HON'BLE MR.A.BVGORTHI 3 MEMBER(AD)
‘ AND '

. THE HON'BLE MR.TCCHANDRASEKIAR REDDY
: MEMBER(JUDL)

AND

THE HON'BLE MR.R, RANGARAJAN $ M(ADMY)

»
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